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f[Delay in sending telegraphs from

Delhi to Eastern regions of U.P.

*258, SHRI KALRAJ MISHRA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that urgent telegrams sent from Delhi
to the district of eastern Uttar Pra-
desh, particularly Azamgarh, Ghazi-
pur, Jaunpur, Balli and Deoria dis-
tricts reach very late;

(b) if so0, what remedial steps Gov-
ernment propose to  take in  the
matter; and

(¢) whether Government have re-
ceived any complaints regarding non-
receipt of telegrams in those dis-
tricts?]
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+[THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir. There have been some
reports of late transmissions,

(b) The stepg being taken to mini-
mise the delays are:—

(i) The possibility of introducing
UHF links in this areg is under
examination to improve circuit avail-
ability;

(ii) reduce delayg at the interme-
diate transit stations by enforcing
stricter supervision;

(iii) arrange provision of stand-by
power supplies at these telegraph
offices;

(iv) provide an additional trunk
circuit to Varanasi from Delhi,

(c) A few complaints have beep re-
ceived and these are being looked
into].

Scheduled Castes ang Scheduled tribes
people in possession of land more
than two Hectares.

*259. SHRI PANDURANG DHAR-

MAJI JADHAV: Will the Minister of
AGRICULTURE be pleased to state:

(a) what is the number of Sche-
duled Castes/Scheduled Tribes, Vimu-
kta Jatis, semi-nomadic people pos-
sessing land not less than two hecta-
res for one family; o= B

+[ 1English translation.
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(b) what i3 the number of benefi-
~ ciaries of these castes; castewise who
have been given Government lands
as the landlesg families;

(c) what is the number of cases of
encroachment on Government land by
the landless Secheduled Castes/Tri-
bes and how many cases of litigation
are pending in courts regarding en-
croachment;

(d) whether there are cases of ille-
gal possession or encroachment of
land belonging to the Scheduled
Castes/Tribes, Vimukta Jatis, somi-
nomadic tribeg by the caste Hindus
or others; and

(e) what are the effortg made by
Governmen; for rehabilifation of the
homlesg and landless adivasi famili-
eg State-wise? .

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(RAO BIRENDRA SINGH): (a) So
far as known to the Government of
India, the land records maintained by
the State Governments do not show
the holdings of land on the basis of
castes, tribeg etc.

(b) The Government of India only
monitor progress in distribution of
ceiling-surplug landg under the revis-
ed ceiling laws. According to the
latest information available  with
them, nearly 1.45 lakh persong belong-
ing to the scheduled tribeg and 4.70
lakhs persong belonging to  the
scheduled castes have been allotted
surplus land under the revised ceiling
laws.

(c) The State Governments do not
classify encroachments according to
castes, tribes, etc.

(d) Yes, Sir. With a view to curb-
ing such alienations, States have made
legal provisions prohibiting the aliena-
tion of land belonging to tribals to
non-tribals without sanction of compe-
tent authorities. Some States have
also made similar provisions in the
interest of scheduled caste landhol-
ders.
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(e) A statement is appeared. [See
Appendix CXIV Annexure No. 82].

New Variety of Rice

*260. SHRI V. P. MUNUSWAMY:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether any new variety of
rice has been evolved by the Krishi
Vigyan Kendra in the Union Terri-
tory of Pondicherry during the last
five years;

(by if so, what are the details in
this regard; and

(c) whether any recognition :or
award- has been given to the scien-
tists who have evolved this variety?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECORSTRUC-
TION (RAO BIRENDRA SINGH). (a)
Yes, Sir,

(b) As a result of research work on
rice breeding, two varieties i.e. Pondi-
cherry-1 and Pondicherry-2 have been
evolved. Theiy yields are 15 to 20 per
cent more than the loca] varieties.

(c) While thig work has been recog-
nized, no award has been given.

fncrease in loan for construction of
houses for LIG and MIG people in
West Bengal

904. SHRI SYED SHAHEDULLAH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
West Bengal Government have re-
quested the Central Government to
increase the Housing and Urban Dev-
elopment Corporation’s loan to the
Lower and Middle Income Group
people in that State for the construc-
tion of houses; and

(b) if so, what steps Central Gov. -

ernment have taken in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b) No request from West Bengal
Government to increase HUDCQ’g loan
to the Lower and Middle Income
Group people in that State, for con-
struction of houses, has been received.



